\ 220! I TEM NO. 107 COURT NO. 8 SECTION | X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQ(s). 1177 OF 2004

ASHOK Appel I ant (s)

VERSUS

WORKS MANAGER, CENTRAL WORKSHOP, NMBRTC Respondent ( s)

(Wth office report )

Date: 31/08/2005 This Appeal was called on for hearing today.

CORAM :
HON BLE MR JUSTICE ARI JI T PASAYAT
HON BLE MR JUSTICE H K SEMA
For Appellant(s) M. Satyapal Khushal Chand Pasi, Adv.
For Respondent (s) M. R S.Hegde, Adv.
Ms. Savitri Pandey, Adv.
M. P.P. Singh, Adv.
UPON hearing counsel the Court made the follow ng
ORDER
The appeal is disposed of in terns of the signed order.
(Shashi Sareen)
garwal )

Court Master

(Vijay Ag

Court Ma



ster

(signed order is placed on the file)

I N THE SUPREME COURT OF | NDI A

Cl VI L APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO. 1177 OF 2004

ASHOK
Appel | ant (s)
Ver sus
WORKS MANAGER, CENTRAL WORKSHOP, MSRTC
Respondent ( s)
ORDER

A Division Bench of the Bonbay Hi gh Court disnissed the wit petition

filed by the appellant primarily on the ground that his caste claimwas found to be

i nval i dat ed. The appel | ant pl eaded t hat t hough t he post to whi ch h
e was

appoi nt ed may have been meant for schedul e tribe candi dat e, he was
not

appoi nt ed as a schedul e tribe candi dat e. Lear ned counsel for t he res
pondent

submitted t hat t he application form to whi ch ref erence has been made

in t he

counter affidavit clearly indicates that the appellant clained to be appointed

on t he post reserved for schedul e tribe. It appears t hat t he Wit
petition was

di smi ssed at the adm ssi on st age. Si nce adequat e material was not pl
aced to



substantiate the rival stands before the High Court, it wuld be appropri at
e for

the Hi gh Court

to exam ne the matter afresh and gi ve t he r espondent an opportunity to
pl ace

materials in support of its stand that the appellant was appointed to a post neant

for schedule tribe. W nmake it clear that we have not expressed any opinion on the

merits of the case. The High Court shall grant adequate opportunity to the parties

to place materials in support of their respective stand and shall decide the matter

af resh.

The appeal is disposed of. No costs.

(AR JI T PASAYAT)

(H. K. SEMR)

New Del hi ,

August 31, 2005.



